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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

C.A.NG.2460/2003
with
C.A.No.2100/2003

Wednesday, this the 10th day of March,

2004

Hon’ble Shri Justice V.S.Aggarwal, Chairman

Hon’ble Shri S.K.Naik, Member (A)

04-245072003
1 Or. Ranjana Kumari
w/o Shri Shubhendu Xumar
r/o A-E1, Pandara Road
New Delhi-2
2. Dr. Abha Rani
d/o Sh. Ram Singh
r/c B-8A, Shashi Garden
Gali No.7
Mayur Vihar, Phase-I
New Delhi-21
3. Or. Savita Singh
c/c Sh. A.K.Rana
r/o 245/4B, Railway Officers’ Cclony
Pachkuiyan Road
New Delhi-1
4. Or. Amit Kumar Mondal
s/c late Sh. A.K.Mondal
R/o E-204, Saraswati Kunj
25, I.P.Extension, Patparganj
Delhi-92
. Or. Grijesh Kumar
's/c Sh. Lakhani Chand Pepal
r/o 87-A, Kundan Nagar
Laxmi Nagar, Delhi-92
E. Or. Madhhulika Gupta
I/c late Sh. J.C.Gupta
r/c B-1, Kanti Nagar
Delhf=-51 .
7 Cr. Rajendra K. ChopYa-
s/o late Sh. Dina Nath Chopra
r/o S-E 108 Shastri Nagar
Delhi-51
’ App
(By Advocate: Shri Amitesh Kumar)
Versus
1. Covt. of MNCT of Delhi
through the Secretary, Medical
S, Sham Nath Marg, Delhi-54
2 The Secretary ‘
Deptt. of Health & Family Welfars
Govt. of NCT of Delhi
Sachivalaya Compiex, IP Estater
New Detlhi i : N
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Versus
1 zovt. of NCT of Delhi
through the Secretary, Medical N
&, Sham Nath Marg, Delhi-54
2. The Secretary
Oeptt. of Health & Fami 1y Welfare
Govt. of NCT of Delhi
Sachivalaya Complex, IP Estate
New Delhi
3. The Director of Health Serv ces, Delhi
Govt. of NCT of Delhi
F-17, Karkardooma, Dslhi
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this common order, both the original
{OA-2460/2003 and CA-2100/2003) can

be disposed of together.

are simple. Earlier, CA-2600/97 had been

Susmita Aich and others, The same was

by this Tribunal on 21.5.1998. Operative

came reads:-

The respondents shall grant the
licants ~the same pay scale and
owances and other service Senefits,
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